191 Representation of the

People (Amd:.) Bill

MR. SPEAKER: It is upto you;
vou adjust yourselves. The House itsel}
passed the Business Advisory Com-
mittee Report.

SHRI S. M. BANERJEE: May 1
request that this Bill be taken up on
Monday so that it might be passed?
There are clauses in this Bill which are
awkward for the ruling party. That is
why they do not want to pass this Bill.

SHRI SHYAMNANDAN MISH-
RA : May we get an assurance that it
will be proceeded with and finalised
during this session?

MR. SPEAKER : [ shall now put nt
to the vote of the House, The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act.
1950 and the Representation of
the People Act, 1951.”

SOME HON. MEMBERS: We will
press for a division.

MR. SPEAKER : Then let the Lob-
bies be cleared—the Lobbies have been
cleared. De you want a division?
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What is the difficulty in the Gov-
ernment giving an assurance that it
would be discussed and gassed during
this session? Why do they want to
make just a show -of it?

MR. SPEAKER: Now let us be
clear. Do you want a division?

AN HON. MEMBER: No.
wanted to register our protest.
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DECEMBER 20, 1973

Matters under Rule 377 192

MR. SPEAKER : Now, the
tion is:
“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act,
1950 and the Representation of
the People Act, 1951.”

The motion was adopted.

ques-

SHRI NITIRAJ SINGH CHAU-
DHARY : I introduce the Bill.
12.33 hrs.
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